147  QOnestion of Privilage
[Mr Speaker)

the advocates deny it. So, I expressly told
him to get this information from the Chair-
man of the Commission, The Commission
has informed us that they do not keep
detailed regular records or 1eports of the
proceedings.

SHRI ATAL BIHARI VAJPAYEE : It
is very strange.

MR. SPEAKER : It is not always that
verbatim records are kept. You know the
working of commissions. Verbatim records
are seldom kept except by courts.

I have been very seriously considering
the matter. This iy & unique casc in which
three important parts of society are con-
cerned—oursehves that is, this House—we
claim certain freedoms and also privileges—
the press—they too claim certain freedoms
and privileges—and the legal profession.

1 happen to belong to all the three. I
have been a journalist ; 1have been an
advocate and also a Member, and, now,
Speaker giving the ruling.

I have been seriouly thinking over it.
The Minister said that the advocates did not
say what they are alleged to have said. Even
if he had just said, he did say it, we were
bound to review the matter in its proper
perspective, The field of advocacy is very
wide with a lot of latitude and freedem.
Even when we go in appeal from a lower
court to a High Court or from a High Court
f !h Supreme Court, we say, the judge-

i is irroneous, fallacious, and very often,
wo gay the judgement is perverse.ln respect of
thesclaw courts against whom an appeal gocs
to higher courts, they have their own privi-
leges and protections also. The ficld of
advocacy is so wide that they too have full
protection.

So, 1 think, considering all these vari-
ous aspects of the question, thc best
thing is that the Privileges Committee should
examine all these issues, not with a set view
that we have to distutb the ficedoms and
privileges claimed by all these three parts
but with & view to finding out facts. It is
not essential that they must give their
findings. They can consult the Speaker
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also, if they think that T can be helpful to
them—of course, T do not bind them by
saying this—and they can examine various
aspects of the matter as they think proper.

The Minister said that the advocates
had not said it. Even if they had said it
they were advocates—it is the profession of
advocates to interprete before a court or &
commission. Of course they act with free-
dom in the field of their own profession.

1 think, the Committee will kecp this in
view and not encroach upon the liberties
which their profession claims. So, |
entrust 1t to the Privileges Committee for
examination.

SHR] SHYAMNANDAN MISHRA
(Begusarai) ! Sir, after your obscrvations
we find overselves completely at sea as to
what is to be examined by the Privileges
Committee.

MR. SPEAKER : It is not a ruling.
The matter 1s for .xamination by the Com-
mittee, This is what we discussed together
and 1 have put it before the llouse. The
matter is referred to the Privileges Com-
mittee.

12,09 brs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION)
Acrt, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C.GEORGE): 1[I bsg to lay on the
Table : —

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (2) of section 18A of the
Industries (Development and Regulation)
Act, 1951 :

(i) S5.0.248 (E) published in Gazette of
India dated the 30th March, 1972
regarding management of the
Bengal Nagpur Cotton Mills Limi-
ted, Rajnandgaon [Pleced in
Library See No. LT-1786/72)
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(ii) S.0. 251(E) published in Gazette of
India dated the 1st April, 1972
regarding management of the
Bengal Nagpur Cotton Mills Limi-
ted, Rajnandgaon. [ Placed in
Library. See No. LT-1787/72)

(2) A copy of the Certified Accounts
(Hindi and English versions) of the Coffee
Board for the year 1970-71 and the Audit
Report thereon  [Placed in  Library. See
No. LT-1788/72]

12.10 hrs.

*DEMANDS FOR GRANTS—Contd.
MINISTRY OF COMMUNICATIONS—CONTD.

MR. SPEAKER : We will now take up
further discussion and wvoting on the
Demands for Grants under the control of
the Mmmistry of Communications. Time
allotted—4 hrs ; ime taken—I hour and
15 minutes ; balance—2 hours and 45
minutes. Shri Phool Chand Verma was on
his legs. Where is he 7 He is not here ;
he 15 not continuing his speech. Then, Shri
Stephen.

SHRIC. M. STEPHEN (Muvattupuzha):
I rise to support the Demands for Grants
of the Department of Communications. 1
want to muke a few points. The first one
is about the form and content of the
Report. The Report that is before us is
for the year 1971-72. In the Report pre-
sented for the year 1970-71...

o g% w9 WAl (I9dd) ¢ aaw
agray, & et ¥ ar

MR. SPEAKER :
is on his legs.

Already a member

SHRI C.M. STEPHEN : In the
Report for 1970-71, the claim has been made
that the form and overall get-up of the
Report have been changed to make it more
readable. I perfectly agree...

e wy wi: & aoft & d=
g ar—

ot fvaxr Wwd (Tan)
ga7 ¥ faar ag

Tz #

MR SPEAKER :
been here. I have already called the next
Member. I do not want to set up a prece-
dent that the Member who is already on
his legs would be stopped and the discussion
would be resumed by the Member who was
not here when his name was called. It
cannot be done according to rules,

Wtew wranf: & oelt § dar
Wi ar |

weow Agwg ¢ ¥R aedt W
afagiar B v I3 |

ot stzw fagQ wwdd  (ranfoas) ¢
g gAY IWT AT § 1| SEET AV EW
FIAIT FT qH 0

AW wiew I {AE g, FAT
w1 % fgar adar | & gaw aoddy o 9X
QAT g1 SATT GeeT W R 7 W Ay
ST &

oY oz fagrdt oot ©  q@ €%
¥ ga wifed | 9T AT IAWT WEr ARG
F A A T gor @un § g et AT
drav st 23w A EATC A @
At gt & gwar sifad

wouw WiEq . ag @1 q§ e
2R & ata

SHRI C. M. STEPHEN: 1 was
attempting to make an appeal to the hon.
Minister that, in preparing the Report, full
information with respect to the working of
the Department be given. 1 am compelled
to say this because, in comparison, between
the Report for 19/0-71 and the Report for
1971-72, the information given in the Report
for 1971-72 is rather too scrappy. There is
nothing in this Report whereas the Report
for 1970-71 is a very impressive document,
I would, therefore, suggest that, from next

You should have

*Moved with the recommendation of the President.



